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By Shanker Raju, Member (J):

The learned counsel for the applicant, after

arguing the case for sometime, seeks to withdraw the

case as the cause of action has yet to arise as the

orders, in pursuance of the orders of the High Court

dated 1.8.2001, are yet to be served on the applicant.
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2. The OA is accordingly dismissed as

withdrawn with liberty to re-agitate the matter, if so

advised, in accordance with law.

(SHANKER RAJU)
MEMBER(J)


